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You have made  your point. Now,
please sit down

THE DEPUTY CHAIRMAN : Then

you talk about operative parts; do not talk
about fringes.
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THE DEPUTY CHAIRMAN: The House
is adjourned for one hour for lunch.

The House the nadjourned for
lunch at forty-five minutes past one of
the clock.

The House reasccmblcd after lunch at
forty-eight minutes past two of the clock, The
Deputy Chairman in the Chair.

THE NATIONAL COMMISSION FOR
WOMEN BILL, 1990.Contd.

THE DEPUTY CHAIRMAN : Before we
proceed with the further discussion on the
Bill, 1 would like to point out that the time
allotted for this Bill has been exhausted. In
fact, we have taken fourteen minutes more.
There are many Members to speak still and
then the Minister has to reply. Then, we have
also the amendments to be moved and voted
before the Bill is passed. | feel that every day
we discuss in  the House.
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SHRI VIREN J. SHAH (Mabharashtra) :
Madam, | say that my heart beats for
women. That is why | should be permitted
to speak.

THE DEPUTY CHAIRMAN :
If it does not bleed, I will be very
nappy. <l ¥ €A1 g 1% g4 19 H1d)
927 #3990 &1 § 3 AT
04.00 a9 fweftT @7 g H @
O |
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[l wear afgm)
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TET 8-10-12 37 Ft afews I
weqTaTe E1 32§, afewdi § qATER
F S gIAO E# ET F, 3w
TFF & faw g wiy @i T
T FI9  Fow AR aifwai &
w31 3T faar wmm, @Y A wEAn
Z | gIaE |

SHRIMATI BUJOYA CHAKRAVARTY
(Assam) : Madam, | welcome the move of
the Government to introduce the Bill on Na-
tional Commission for Women. | feel it was
long overdue. That is why we have seen that
the lady Members, cutting across party lines,
have supported this. | thank all of them.

Mrs. Margaret Alva in her speech
yesterday gave a thorough background of the
National Committee on Women. According
to her, the Congress Party did every thing for
women. But they failed to deliver anything.
The Congress Party, in 1988, planned it,
conceived it, but unfortunately it would not
deliver. That is why even after three years it
is a still-born child.

Women have faced social, economic and
political discrimination in many countries,
more so in the developing and under-
developed coun tries. Where illiteracy and
poverty have gained ground, the women are
the worst suffereirs.

Many laws have been passed in
Parliament and in different State Assemblies.
But all' the laws or legislations could not
improve the lot of the women.  According
to

1981 census, women comprise 49% of the
total population of the country. Among them,
78 per cent live in rural areas. Only 118 are
employed in the Government seator and
hardly 20 per cent are in the recognised
private sector. Here | do not want to mention
the case of self-employed women who are
working in responsible position in different
fields.

The Constitution of India provides for
equal rights and privileges for men and women
and makes special provisions for women to
help them, so that they can come to the fore-
front in national life. Article 14 provides that
State shall not deny to any person equality
before law or equal protection under law. It is
so in the case of women also. What we have
seen is a prevalent social system with all its
traditions, customs and conventions creating a
sort of disrespectful and disgraceful at-
mosphere to keep women in Uttar subjugation
for years together. What is seen is lack of
proper motivation. Women are yet to be
awakened to the need of the hour. All the
social moorings put women in such a state that
they cannot realise the grane social, moral,
cultural and economic injustice done to them
through the ages. In that they cannot realise
what rights have been given to them by the
Constitution or by other laws. That is why
women never protest, or their protest is not
loud enough. So, fortunately enough, this
National Commission for Women Bill has
been brought now.

Madam, | feel that so long as the Indian
society fails to realize or recognize the
strength of women, be it moral or be it
physical, the lot of women in this country
can never be changed, can never be altered.
We have seen through the pages of history
how women can endure in the face of extreme
suffering, how they stand like a rock when the
family is in distress or in peat suffering.

= fawgr q@  (mawEm)
TR awd ¥ wige a1 §eiEd
F £ wm w4 oAdr 2.
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—78  per cent of the
women live invillage areas.

Iqqanat® : 37 e ad, MhE]
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% SEATE |
My point is, husbands may

sufisr to scme extent, bat the worst sufferers
are women.

¥ =

SHRI GURUDAS DAS GUPTA
(West Bengal) : It is the other way round. You
must protect your own people, Madam..
.(Interruptions)

THE DEPUTY CHAIRMAN: I sit here
as the Deputy Charman, not as anybody's
wife or hushand!

SHRI S. JAIPAL REDDY (Andhra
Pradesh) ! She is only a spouse LIV
{Interruptions)...

SHRIMATI BIJOYA CHAK-
RAVARTY : Madam, here | recall a very
valuable statement made by Gandhiji. He
said : To call women the weaker sex is libel
and it is man's injustice to woman. And, if
by strength it is meant brute strength, then,
indeed woman is less brute. If by strength it
is meant moral power, then woman is
immeasurably superior to man. That is the
opinion of Gandhiji and | think every one pre-
sent here will agree with this statement of
Gandhiji.

Madam, in this background, especially in
the Year of the Girl-Child, it is a really
laudable and welcome step that the National
Front Government has taken in bringing this
Bill on the National Commission for Women.
The National Front Government has a
commitment to the nation and to women also.
In the manifesto of the Na-
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tional Front  they promised to set up a
National Commission for Women, and the
Bill is here. | wet- come it, | appreciate it

Madam, what we have seen is that
women are not only essential human
resources, but they have proved that if given

the opportunity they ean prove themselves
superior to men.

THE DEPUTY CHAFRMAN . | agfee-
with you.

SHRIMATI BIJOYA CHAKRAVARTY
. Yes, like fou...(Interruptions) .. It is not only
my opinion, but it is also the opinion of the
country.

So, | hope the National Commission for
Women will rightly work for the rights and
opportunities of women, will uplift women,
work for the cause of women and redress all
the grievances that women have had for ages
and ages.

Thank you, Madam.

qgamafe : AT TEIE T
St 1 aga & dET A7 Fife

oft s wEIE /1T (SR ¢
TAHT ATH MEEE 2, Fal oA

SHRI GURUDAS DAS GUPTA: Madam
Deputy Chairperson, I rise to give masculine
support to the cause of feminine
emancipation. The point is, it cannot be
objected to that women are second grade citi-
zens in this society even today, after so many
years of Independence.

Madam, in a society dominated

by man, in a country where male

chauvinism runs rampant, in a
system where a newly-wed woman
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can decide even to do away with her potential
motherhood if it is found that she will have to
give birth to a female child, in a country
where sati is still practised, in a society
where discrimination of sex goes on unbridled,
in a place where woman is still considered to
be a commodity that can be exchanged for
gain or given up for loss, in a country
where .woman is till held out as an ojbject of
allurement, it is unfortunate that a word
against male domination is considered to
be a weakness by our male friends. It is
unfortunate that even today woman is
souhgt to be used by her masterin  the way
he likes. Therefore, in a situation like
this, it is quite natural that woman is
under-privileged women constitute the
most unprivileged section of the society.
While the Mandal = Commission seeks
to give protection to the unprivileged, the
constitution of this Commission on Women
gives some right to women, which was not
given before.

But, Madam, let mo be very frank that | do
not believe that liberation of women can take
place from the shackles of social inequality or
genuine equality can usher in if the mankind
is no lib rated from the exploitative svstom
of the society. The question is still un-
answered, why a child is known by his
father, why a maiden has to change her
surname after her marriage, why a woman who
loses her husband has to turn vegetarian.
Therefore, the right of inequality is deep in
the society itself.

Therefore, | believe, Madam, setting of
the Commission is one of the many steps tha
are necessary, and it is a long overdue step.

. Madam, please bear with me if |
find a little masculine satisfaction,

THE DEPUTY CHAIRMAN : | am
bearing with so many men in the House.

SHRI JAGDISH PRASAD MATHUR :
Your fight also is manly , Madam.

SHRI GURUDAS DAS GUPTA:

Please allow me the indulgence of my
masculine chauvinism if | say that this one
of the many steps needs for the liberation of
women is being taken by a Government that
is headed by a man. This overdue step had
not been taken by the country when it was
headed by a woman.

SHRIMATI MARGARET ALVA: There
was the National Committee set up by Mrs.
Gandhi, if you don't know the fact.
{Interruptions)

SHRI GURUDAS DAS GUPTA:
It is only to our great dissastisfac-
tion that she will have to go into the
history that the Committe was set

SHRIMATI MARGARET ALVA:
Don't deny the facts which are there.

SHRI GURUDAS DAS GUPTA:
The Committee was set up in 1971.

SHRIMATI MARGARET ALVA:
Not in 1971, but in 1975. You do not know
the facts.

SHRI GURUDAS DAS GUPTA: After
that the Committee recommended the setting
up of a commission. After the
recommendation of the Committee was
given, is it not true that somebody was
sitting on the file for quite a long time ?

SHRIMATI MARGARET ALVA: No.
That was the Committee on the status of
women. {lInterruptions)

THE DEPUTY CHAIRMAN : Please
let him speak, Mrs. Alva. The Minister will
answer.

SHRIMATI MARGARET ALVA: It is
wrong. {Interruptions)

THE DEPUTY CHAIRMAN :
Let the Minister answer.

SHRI M.A. BABY (Kerala) : Madam, in
this debate women should be given
opportunity to interrupt.
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THE DEPUTY CHAIRMAN :
No woman will be interrupting, including
me.

SHRI GURUDAS DAS GUPTA:

Is it not true that the country is taking to this
path of setting up the Commission when the
Government is being headed by a man ? Is it
not true that some such step was not taken
by the Government when a woman had
headed the nation. Therefore, this is how a
man over-rakes a woman.

SHRIMATI MARGARET ALVA:

He cannot shake off his chauvinism even in
this. He is taking credit for this.
{Interruptions)

SHRI GURUDAS DAS GUPTA:
While going into the merit of the legislation
that has been souhgt to be brought before the
nation, may | say that this measure should
have a statutory status. It should have the
power of mandatory recommendations.

The Mnister, while replying to the debate
somewhere, had stated it will be included in
the rules. | don't know when the rules are
going to be framed. | believe this commission
will not be another type of a top-headed
bureaucratic system. This C immission must
have its roots at the lower-mos* level, for
which this commission is going to be set up.
Therefore, | believe this is a stop in the
proper direction. This is a step that has been
taken long after. This is a step which will
bring about a partial solution to the problem,
but this is one of the many steps that are
necessary. What is more imp ortant is a mass
movement for awakening of social conscious-
ness. More so, along with it the society must
come up. Male chauvinistic pattern of our
social life must end. It is only by dispensing
with that that the liberation of the
womanhood can be brought about. | don't
feel the Indian nation can be liberated
without the liberation of the motherhood.
Therefore, in the struggle
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that is ahead of us, | believe the commission
will be a landmark. But while implementing
the principles enunciated for the Cmmis-
sion, the Government will think it better to
fill up the looph les that have been
adequately pointed out in the course of
the discussion.
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THE DEPUTY CHAIRMAN :
I have four or five speakers more. Please
confine yourself now.
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THE DEPUTY CHAIRMAN

You are speaking on the Bill, not
on___ (Interruption).
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afgy, & & # @ A gAEr
# & 5 fgar w7z o4, You
have taken more time.

TR AQO @S : 5 FA &
FaT A AT @ OE |

Fggam™fa : 781, A& you are

not speaking on the Bill

THE DEPUTY CHAIRMAN :
Please confine.

#fsr + 1 have got another lady.

FIE AT HATHT r‘fw‘aaa'—r%a
FE FAT WF A% fF osaw Fw
A S AN F F Fed wrEmr
oA T FEE TH TS

sivaet wwe fam (fage) - wdman
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oTET TWiwd § § A 0F &
Tz feem g
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@ 78 aga A A A faew
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afgn  ®AT S waTa &v ) A
# Fa9 T & g W7 =g g )
gz fadms  F1 9E AEE T oA
TaT @ ! =y Afed-

Functions of the Commission. Clause
10(e): "*call for... (Interruptions).

MISS SAROJ KHAPARDE:
Are you the Minister to reply to my queries
? She is competent.

SHRIMATI KAMLA SINHA
special studies or investigations into specific
problems or situations arising out of
discrimination and atrocities against women
and identify. .. .(Interruptions).

MISS SAROJ KHAPARDE :
Are you a Minister? (Interruptions).

SHRIMATI KAMLA  SINHA
...... the constraints so as to recom
mend strategies for their removal ;"

THE DEPUTY CHAIRMAN : Thank
you. Sarojji, | have got two other people.
(Interruptions). It started at 3 p.m.

ITAATIIA : GLT ATTS ST, ATTHT
aa @eH g1 O |

L have got other people also.
A9 3 A9 F2 12 HAE 9T &7
q1, 3 a= F AT e gt 7 1 ga T
i 9t |

O wNE oW e
grizee faug ox FiE #T qE wEiT

for Women Bill, 1990 262

& & | wrAm 7% ausdr 2 fF o
A AT & difqae weer F, ar uE
ama ¥ fau o fame #1 a9m 3F7
" fazrzg | AT AN Fgadl 2, ar
§ dza ¥ fau Fa g .. . (svwaw)

sumwiaty s ST AT 59T 99

gfea 1 ... (eaeems)
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form aeg & g% WAz fear. .
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TS ST 19 A9 Fg & ara Fiforg
... (FEEnE)

FAT wOw @mE ;. qF A1 F
FEAT |, (T

THE DEPUTY CHAIRMAN :
Now that discussion is over.
fag & gt FeT &2 fFoww
o fge & g $ifeg ) = fgm a7

... (Interruptions).. .

Please don't misuse my giving you time.
1 gave 45 minutes extra which is over and
above the stipulated time today. Beyond
that, I can't allow. And if your party did not
ask you to speak first, it is not my problem.
You please speak to Mr. Jacob and to your

party.

TR AW GME : G5 F1€ 2194
¥ 194 FT AFAGE & | WAL AT HH
qrfaz 7t w7 &

sqgwmfs : T8 TT AHT A3 F2U
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[z waiqfa]
I have permitted you.
you 15 minutes.

I have permitted

I have other people also............cc.......
(Interruptions).. .1 have other people also.

FRIC GO @R : F AT g7 AT
ﬁaﬁqlmﬁwwﬁz‘r&wﬁmn
1Ed ammi%if. a7 IR A
fem . (wmwew) & wE
qFT Sy &7

THE DEPUTY CHAIRMAN : | have
other people also. Please don't argue; there
are other people also. There are three-four
names from your own party. | have got four
names with me and there are other people also,

... (Interruptions)...

I have two Purush also.
frasr zigm faase 31 J&7 1qawTr )
SHRI SHABBIR AHMAD
SALARIA : | want to give my name.

THE DEPUTY CHAIRMAN : He is
also there.

The Notional Commission [ RAJYA SABHA]
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W AT § W9 9 ¥ wa aifan )
HITHT THH F1E Ao AEN £ |

& wrrd g @ § oo o feed
wg &fw | oA qw fewd w41, a1

I will name you today. Because | have
allowed 45 minutes extra, please bo have
properly in this House. This is not the way.
Don't make a habit to just get up because
you are a senior, respected Member of this
House and | respect you. Please don't spoil
your image. This is my humble suggestion to
you not to get up on any subject. Everybody
knows that | have allowed 45 minutes extra. If
Miss khaparde did not get more than 15
minutes, it is my unhappiness, but | can't
helpit. | call the Minister toreply. Now | can't
go any further. There are many names | can't
go any further.

Somewhere | have to put my foot down.
No, no, no please. Na suggestion. | can't
allow.

F HIC AR AI9E - HFIEAT, T
afger s e A wgeaq farwwr T
T4 F40 g0 .. . (=wEeT)

To TEATHT qUET : HZIEAT, HTT TAT
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o7 30 9rEf F ArEe £ -

T
aT, a1 AW g AAATAT & TG AT | | am

telling you this is not the

way. | also protest. | protest. |
gogwmafa : 2fEg gdw o, =@ protest from the Chair that this is not
GG T ) F STeT ) the way the Congress Members have
MEERNAL irﬂg; EI been behaving. | allowed 45 minutes
TE A F IRAE | T & on their request. This is not the wa
: 2 q y
amy w31 F & zma s a9 to put allegations on the Chair every
T, AOELN & | WY 4T TEH qFAT day and | put it on record and 1
Eroam T ar qgi'mmq‘—ifﬁ-’ want it to be noted.
AT AigamAr & are # Femwa v - .
qF A TaawT L FAQ WO @ T a1 a1 g
: difsg .., (e
Mo TEWT qIwd - wgEAr § THE DEPUTY CHAIRMAN :' | am

E

TEAT § () sorry, | won't listen to you.

vaawrafa © AT FIAT AR IT
MW | AL AT AT AT W g%, ar
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I will not listen to you. | gave you 15
minutes and it is more than enough. | gave 6
minutes to that lady Member.

THE DEPUTY CHAIRMAN : 1 am

TG AO® @OE : HEEg, q90
I a1 g A | . (sEEaw) ..
qawfa : § $© e 9@ AT |

TR a0 @WE : W9 T A
qw dtforg | & 398 § A g (swwaw)
sorry.

SHRI M.M. JACOB (Kerala): Madam,
it is very unfortunate.

| THE DEPUTY CHAIRMAN : | am sorry,
very unfortunate. Very unfortunate. | am
sorry, very unfortunate.

W QNE : WY AW &
AT B § 7

Fawrafa: @v & agw FT @ 9
FE THU TET AL F AT

gArG 0w @wE ;AL A ar
A AN | § FT® FgAT AT |

Iyawafa : §9 T wga TI@_AT |
... (waw) | At oL
(wrwerm)

AT qON I ;TG A
AEM ¥ AR F w97 @ g0 ...
(waew) ... €@ Afgar w@m
fawr 1 gwds sw@ gu F W afq
q9H @9 F s g S anfee
FET § 1 ... (suwwT)

(57 w7 a1 adw  qd waw
q 33 . wslt ]

* THE DEPUTY CHAIRMAN : She came to
me and | requested her. They are protesting
and complaining to the Chair for nothing.
Everyday this is going on, | don't understand
whys.  This is a matter
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concerning women and | took the consensus
of the House to give half an hour extra and |
gave 45 minutes. | don't understand what you
want. (Interruptions)

SHRI M.H. JACOB : Madam, probably
the lady Member only wanted to....

THE DEPUTY CHAIRMAN :
No, no; it is very unfortunae. She just
walked out of the House in protest to the
Chair. Okay, walk out; | have no objection.

KUMARI CHANDRIKA
PREM-JI  KENIA  (Maharashtra)
Madam...

THE DEPUTY CHAIRMAN: Miss
Kenia, on another subject | will permit you to
speak. Please sit down and let the Minister
speak. There are 64 amendments on it
(Interruptions) Everyday they pass comments
on the Chair. Is this the way to behave that
you get up everytime and interrupt ? Is it all
right ? | am sorry, you cannot pass
allegations like this (interruotions\

Fqqarafa : FIE T FT AT 7@,
& et 1 @t FEF T[T | FST HITRT
oEh qF AW AT & 1§ el &
AT ART AT |

wivaet war fog : wgiear, ¥ 39 9
Fg4 ¥ T qg wEgar 9zt fw faw
SFIT F AT ATATECT § T AG
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[Fradt 37 Fz]|

¥ fresr 77+ faet @ Afgar o & 9
maﬁag’r@*ﬁra@ﬁquﬁ
45 g1 TAFT ade I fagas w1 A
q ?._' | z@ frras F foa H I
AT HAGH FA gT GIT Wgﬂﬁr
faw % a%mqmﬁwmaﬂfm
& araq ¥ qE0 mf‘?r{a;rrwm
FAT Z | aw“rqt*sraa:r?rﬁfxraﬂ'—'%
FEAFAIAY AT B 3 AZAqN AL
& T30 T TH A F FITET W
znrrmﬂr-" U7 AT JAIFTE HT
AYE A AT I ?IT‘(%'nH’fﬁﬂ’F‘ﬂ'
& @zt Haa%wfmﬁr =
FIATACR + FTT FIFAT, TIAT qTG00
g | FE T AT FET IE |
that is not your concern. You
sp:ak what you want to spoak.
sirRet Iav fag : awrans | T adr
wrAa E {6 e afzen fawaw g,
1990 ¥ ST 797 § T fiFgr 4T 4r,
AT W HgA(T g | T aeeA 48
q =TaF fa=re-faaa got ar | Sar
9 qEd St T ag o w=4n wr o9y fF
gAT 28 TATE, FT UF TET FEAAT
wmmmmﬂ”ﬁwﬁgﬂ@s
Wﬁmmm’ma HfzHT
HUBAT FT AFTSTT AT maﬁtﬁﬂ%
agq H 22 a1 8E %'rqgﬁmm
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o frae <@ | v ad & #4049 90
7 95 IAWE AT GATT AT ITH GH L
T L& 90 ¥ 95 zAfAT FEAT
g famer ot a@ma o 96 AT 9%
THR TTET WATHZH AT G | G
F Forge o oo fae 9w A e §
7at z§ W A quAl S S
F7 forar o, famr fReft a2t Saei w1
ST W T g AT T AAT F THA!
qrfea fwar |

oft e fagrdy auwddt (e w3w) @
g § T wEgEwmiT ¥ 7

el

™ fag # ag afeww 8 &

qIEGT FT FHT FT HFT P,

AAY  HEEEAT & HAEIC | 4g
' grmr & 97

AT w47 A1 AT @7 mEer &7
qromTFami F1, S4 @agn
qArEvrFAT AT FET wATEGA A
TAEW qEAT JOAY,  mEE ST
Ifag qud oF syfsgat a7 afafy &
qaIHy & q g mgfarisa & ga
ST fF o & gEem aE @M

fodaw F wz-9 ¥ Tz sugeEn
g & amm wagr a#fafa &Y w9
AT JE gEvEFar g, dow &l
ST AT AEE OH §WT AT ™M
0T ENT SiEr Y e IfEm mmEAd |
watzm, fadgs & ag o =sgEear 2
for oA ooy FEA-gorET F7 g
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fafrafas #9r + §B wEdT qEay
%llﬂm mu%&mq‘maﬁa‘mﬁ

, v
gv w1f foe A
Fq7 97 ufgad gr £
fraifer mafe 5 dew ag afades
| =za7 zaq wig 9fwar ¥ swraE
f wT oawAr &1 Az & dew
F1 ot wAm wwr 2o F @y
FiEdr 57 wavgwEme foeEt &
g9 a7 Y@M @ R F T W4 AT
ST o oAgFaT BN, dzh gevd

FT oAFNT | OITHF AT AT HT OFIE

gfFaa 72 Tw@RAT )

TEEAT, FrAE weEr  Gramfafa
A fafwafer fF somo 0 @R g
# gdt @I § FATATE WY qAEE

gfﬁ*wrrﬁwa:mgrfm'

ara A I ASIES CER | WA
g mewatfad W& s R
qiEAT  HaEd g oqwry & {-‘T ir
agg fata w79 F1 )

UF  ZAWAA  ®T srsm'-zﬁm ?ﬁ'
@t | WEEAT, ATENT OFT TS

2T qﬁ%ﬂ:‘li a:q'f:. L& nﬁquf

T W qr{?f % t;'z,"TFcr
1

qmeA | C¥EE e § A
gt EET 2|

FIAAT IR HINED TR AT
¥ ged & & & uEm wfgen
afafs %1 T 1988 ¥ famr war
o T TEF A PRat qaro4ar |
i afgen atafa & w7 whEE
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wﬁé‘aﬂﬁﬁwﬁuﬂﬁmﬂm
F OFA F | wmAm mEET ¥ oug
dt agmar 2 fF '_16[‘_?1"? qTaErT X
afget wfaws ogEa & qafaw @y
R R C 0 S S ) 5
9t | wgmEar  # a@g ame wgdr
%'%Tn?“mﬂ'l%w afufr 8 s4-
FTY qE AT oY gz 1988 F
AN 99 HET 37 memsar ¥
griEsT & wE A | IaEr AT
gd 1 fafrag wafs &1 & wa
FAFT 41 | W HWEA &1 wFAEA
oF # Az aach w47 1088 #)
IgE WA 1989 ¥ T ot dzF
gl gadr W

SHRIMATI MARGARET ALVA ; | never
said that the previous Government had set. up a
Commission for Women. You have got me
wrong. | never said it. The National
Committee was set up not in 1988 but m
1975.

SHRI GURUDAS DAS GUPTA:
It is a problem of language !

SHRIMATI MARGARET ALVA: |
understand that.

st war fag q‘gé’rm
g ¥ fviax aa'ga'rmz?ﬁ
ssﬁwzﬂ“réﬁg'%139ﬁ
FE A A3, .. (wmEww) ..

THE DEPUTY CHAIRMAN: What |
heard was, she said, in 1975 there was a
Committee on the International Women's
Year. And then there was a Status of Women
Committee. The 29-member committee was
different.

SHRIMATI MARGARET ALVA:

The Commission on the Status of
Women was in 1971. Based on its
recommendations, a National Com
mittee was set up, with the Prime
Minister as the Chairman. Indiraji
was the first Chairman in 1975. That
was constituted............... (Interruptions)
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THE DEPUTY CHAIRMAN: It is a
question of the committee. That's all.

SHRIMATI MARGARET ALVA: That
committee was reconstituted every two
years. In 1988 it was reconstituted for a full
term. It was not a Commission. It was a
National Committee on Women.
(Interruptions)

st 3w fag : wreAAT &
ft 7€y wgar =gAr g 5 ad 1988
#§ zAsr gEew AT, . . (wmawgm)
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YaveR FEAl, WYSET ®IAAT AT SHET
FAT A9 FET WiEwIw 3T AG
FongAi &1 @ F 0 ma &
afgarsit = wfas § dww ¥
faw @ qu W FEET F aatag
FratEaT & gg #AET F@eE F9,
foasr afgaml & Mg § a6 a3y
¥ 3 gyar faw gF aifs oo
& famw & & a9 ® ¥ WrRET
gt & ag/ frdas 51 @7 7297 AeAE
T FT ARG TE FAT FATEA FHT 7F
FEAl AEA FF a7 aga wEeET q9
¢ fomd wrad sl & go faEr
g fFu & ... (wwwew). ..

THE DEPUTY CHAIRMAN: Silence in
the House. The Minister is replying. Members
have aright to listen (Time bells rings)

(Interruptions)

Every side of the House. Every side of
the House, everyone, should listen.
(Interruptions)

SHRI GURUDAS DAS GUPTA: It is a
language problem, (Interruptions)

(Interruptions)
Now please take your seat.

Tar W @wAr & mErErd E ww
afcfeafaat, . . (smwarw) .. .
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¥ a7 e Fear angar fE
FHIFT AATT AT FHT AZ AT A
O 5 FEEE AEm avag
AU WM TR | f A qee
qmmmwrﬁﬁﬁw
g fa*mé_ i 3 davAEr ov S

ife s #wr i 7oz 5
:{E%, oA AT AT F qE
¥w vl #1 feefie a3 F oAEa §
£ AT w A Fgaa Foagm fr
7 ZHF BE KWT FT AT 0% fFr %
AT FHOH &7 FE dIEH 2|
THfAT 7A1 9a1 20 TH AT ¥ATF
qrr F | A Al AT w1 gy
¥ fr =EEY Hem
7H AR 20 AT AT F | qg
a*gmttra?i‘f'@rmm%ﬁr
gw g SaET ¥ sy g T

vaFAT ZU0, AFT IR0 HIT vE OHe -

qTq T WFEATH 1T AT TAH A
g & Fwoe a F fau zed @
Tl W OF GEAeT wRE, ww7eE
ITE F] A WA A1A @, trarvr
T w0 A qr, T AT IWT
yTer FETH g‘ﬁTt :

§ AT e Ag wWiE &
wfgd AAN @Eas 9T T Aq0E
fosrr=-famel g4, aga &1 76 gaE
fed 70 % 1 39 faga® F AW T
94 ATH FAT WIT A TSR AT H
freie 1 fawe 28 ) zw fadgw
FT ITNAEAT GI7 WIIFAT F A
§ fefr A7 wmaT wees = faear
W%,ﬁm‘?:@r‘ A g1 #

00 FE A AT
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THT 2, Tk I gmrg oA 9 &
qfzari &1 FRETH] AT OFTE
TATAITEF FET TH |

g AW ™ a4 f= 9w
afrr @5 ¥ fd amw @ wEa
maﬁfrrﬁmlvrﬁ"ﬁ'sragn
m faw # g T osqwT-1 F
ORI L G AL LS
AR F7 wTH SEIFd | SHE WOAE
#t f=f ¥ Frv fiv LEC I O
qEATEA . dE el | ® TEE AgaT
qogwAr ST F1 AT @EAl &1 ag
arvgEa feman gt £ ofF oaeiw
# fFdr ¥ FIC Twa fade g
FT OFE FA OAE T | WA
I/ HAET LA AR W A
AAN & & & AT 71 & |
97 @Al Fighar fE oA ;_(,f"
ma‘rﬁﬁ’rﬁm@ir
a1 JAAEE "EET FT v fmf‘mﬂ,
FeEt A1 s fedfEyma g 2
qi & wd Ay aFL, A1 gAAT SrEar
ari § oA gy fadaw s oW @
g fr ST gu g gEr g sl
F1, Su% #ag ¥ Iw fax o
FraTIS T geAifEAa 2

%“.‘bm

KUMARI CHANDRIKA
PREMJI KENIA: Are you banning the
tests?

st 3w fgg @ tgE FAT AT
gH W Ant ¥ A v f w
qeg izl moan. . (ewwanw) ..

KUMARI CHANDRIKA PREMIJI
KENIA: They have done it in Maharashtra.

sfRe wwi TRg 9ot ARTT®
# 2 Afsw gww "5 g o=
IAT AT "AF AF d3F9 LHFT A
AT FZF WEAWEFAT 2 AT G F
wF AF Fv@ q9 WA S I@T
g ar cEmr FawgEar Aar A |

sreay =aw  (gfamm)
ITEETIE o gErE a1
qamﬁa‘ra?aaamrmmﬁmﬁm
ST YT BWTE Q% 939 A gEaegfd
q e gwaq fFar 4t ) g oA
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THE DEPUTY CHAIRMAN: | shall
now put the motion for consideration of the
Bid to vote. Tne question is:

"That the Bill to consitute a National
Commission for Women and to provide for
matters connected therewith or incidental
thereto, as passed by the Lok Sabha, be taken
Into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall
now take up clause-by-clause consideration of
the Bill. First, we shall take up clause 2.
There is one amendment, amendment No. 1,
by Uhri Ahluwalia. Are you moving?

Clause 2-(Definitions)

SHRI S.S. AHLUWALIA: | am moving

my amendment. Madam, | beg to move:

1. "That at page 2, line 1, after the words
means ‘a’ the word ‘female’ be inserted".

EEAT, TF AUAA FHGT B
T faw 1990 2 fw ox gwgw
g W w2 F owEr wT fF—
"Member ' means a Member of the Comni
ission and includes the Member Secretary and a
Member co-opted under svto-section (3) of
section 3;
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% faw st & "wr A 2 TR
“means a WEAl # T4 O%
“female” be insert. d FIAT FTC B
wifs oz T TR § |
T2 e Sfgwrd F AT §

#r 8 | Iafag § FH@Ar

- fi & FrE gd AT AE

qiT & 3w w0 g OfF oA
% qEET FOT |

The question was put and the motion was
negatived.

THE DEPUTY CHAIRMA.N : The
question is:
"Thatclause 2stand part of the Bill."
The motion was adopted.

Clause 2 was added to the BIlL

Clause 3 (Constitution of the National
Commission for  Women)

THE DEPUTY 'CHAIRMAN : There
are 21 amendments.

Amendments No. 2, 5 and 8 by Shrimati
Veena Verma and Shri Santosh Bagrodia.

afieT: ov9aw QU a1 I
ATy A e i g, ‘e
sfreafiy feg wmd (7

8. ‘9% 2 WX, dffw 20 F
qearg frefafes oogs sasafm
fear sy, waiq, —

‘o g A R dag & dWl
qamsit & FW T FW 37 qigAr FE)
T FHA: AH AWT F AHE AT
ST FWT & Famafe grer am-fadfor
foar smom
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The questions were  proposed.

THE DEPUTY CHAIRMAN:
Amendments No. 34,6 and 7 by Shri S. S.
Ahluwalia.

SHRI S. S. AHLUWALIA: Madam, |
move:

3. "That at page 2, line 10 for the words
‘a Chairperson’ the words 'a female
Chairperson' be substiuted.”

4. "Thatatpage,2 line 11,/orthe words
'Central Government' the words 'President
of India in consultation with leading womens
organisations in the country be substituted."”

6. "That at page 2, line 12, for the the
words ‘Central Government the words
‘President of India in consultation with leading
womens |organisz-tions in the country' be
substituted."”

7. "That at page 2, line 20, after the
words 'Scheduled Tribes,' the words 'Backward
Classes and Minority communities.”  be
inserted".

The questions were proposed.

THE DEPUTY CHAIRMAN:
Amendments No. 23, 24 and 25 by Shrimati
Jayanthi Natarajan.

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): Madam, | move the
amandments.

23. "That at page 2 for lines 10-11
the following be substituted, namely:—

‘(@) a chairperson who shall be rton
political and shall be nominated by a
Committee consisting of nominees of the
Government of India, the Leader of the
Opposition and the Chief Justice of India.'

24. "That at page 2 for lines 12 to
21 the following be  substituted
namely:—

‘(b) Seven members of whom at east one
each should be drawn from Scheduled Castes
and Scheduled Tribes, to be nominated by
the Presi-
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dent of India from amongst persons of ability,
integrity and standing, who have experience
and expertise in one or more of the following
fields:

(i) law and legal procedures;
(ii) trade unionism;

(i) organising women at grassroot\s or
other levels;

(iv) economic
planning;

development  and

(\) education;
(vi) health;
(vii) welfare services;

(viii) development analysis and
research;

(ix) administration."”

25. "That at page 2 for lines 22 to 28 the
following be substituted; namely:—

'(c) the Secretary of the Department of
Women and Child Development, shall be an
ex-officio member of the Commission.™

Madam, | want to say one word.
My amendment relates to the fact that
I wanted the chairperson of the
Commission to be non-political and Mrs.
Swaraj has also spoken about this. |
have taken  the name of Mrs.
Dandavate. |  want to reitcrcte that |
have the greatest respect for  her
personally. 1 think she is person suited to be
a chairperson and |  agree with Mrs.
Swaraj that political women are not
untouchables, they are also equally
concerned  with the people. Why |
have moved the amendment is because
if achairperson belongs to a particular
political  party, there might be  conflict
of opinion  between the views expressed
by members. If any woman is offended, she
talks of a problem and if thereis a
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[ShrimatiJayanthi Natarajan]
conflicting opinion, not in accordance with
the opinion of thai political party, there
may be a direct conflict. Therefore, leave it
to the House to decide, but | want, to
reiterate that personally | have the greatest
regard for Mrs. Dandavate.

The questions were proposed.

THE DEPUTY CHAIRMAN : There
are three amendments Nos. 46, 47 and 48
by Shrimati Sarala Maheshwari.

sivaey aeer wEved  (ofrEdr
AqTa) © AW ITEAT HEIEAT,
iy wfgerr  wEwr  wfgann #ir
qREATAT & oA g9+ €, gafar
g wE G & fF ag  cifews afeem
FrsA & afmeRT ¥ ST @)
mfar & T U W@ T

SHRI SANTOSH BAGRODIA
("Rajasthan) :  Madam, |  move
my Amendment Nos. 57, 58, 59,
60 and 61.

-57. "That at page 2 line| 10 for the wirds
'a Chairperson Committed to the cause of
women the words 'a woman Chairperson,
committed to the cause of women preferably
a social worker' be substituted."""

58. "That at page 2 lino 11 for the
words ‘Central Government' the words
'President of India in consultation with
recongnised and  registered womens
organisations in  the country’ be
substituted.™

59. "That at page 2, line 12 for
the word ‘five' the word
'Fifteen' be substituted.

60. "That at page 2 line 12
for the words  "Central Govern
ment' the words 'President of
India in  consultation  with  recog
nised and registered womens'
organisations in the country’
be substituted.”
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61. "That at page 2 line 20

for the words ‘and Scheduled
Tribes' the words 'Scheduled
Tribes and persons ' below the

poverty line' be substituted"

The questions were proposed.

THE DEPUTY CHAIRMAN
Amendment by Shri V. Narayanasamy, No.
62

SHRI V. NARAYANASAMY
(Pondicherry) : Madam, | move :

62. "That at Page 2, line 10,
after the word ‘women' the words
‘and non-political' be inserted."”

. The'question was proposed.

SHRI V. NARAYANASAMY : | have
other amendments also. I will speak on all
the amendments together. (Interruptions).

THE DEPUTY CHAIRMAN

You speak on amendment N;0. 62. This
comes under Clause 3. When your other
amendments conic, | will permit you to
speak. at the right time. (Interruptions)
PLase speak. | will permit you at the right
time. (Interruptions). | permit Members to
speak when it is his right. Order please.

SHRI DIPEN GHOSH (West Bengal) :
Every time you are telling him to sit e
down. So now he cannot understand your
permission to speak.

THE DEPUTY CHAIRMAN :
Yes Mr. Narayanasamy. | say that this is
your right to speak and | permit you to
exercise your right. Exercise it.

SHRI V. NARAYANASAMY : | hope
it will not be expunged.
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THE DEPUTY CHAIRMAN : It is
very funny. When | ask you to speak and
exercise your right, you don't. When you
don't have a right, you want to speak.

SHRI DIPEN GHOSH : When you ask
him to stop, he speaks. When you ask him
to speak, he stops.

THE DEPUTY CHAIRMAN : Order,
please. Let us give a patient hearing to Mr.
Narayanasamy ... (Interruptions)

SHRI YASHWANT SINHA (Bihar) :
We want Mr. Narayanasamy to speak.

THE DEPUTY CHAIRMAN : Yes, Mr.
Narayanasamy. You speak on
amendment No. 62.

SHRI V. NARAYANASAMY : | am
not pressing this amendment.

THE DEPUTY CHAIRMAN : Okay,
you are withdrawing it.

The amendment (No. 62) was, by leave,
withdrawn'.

THE DEPUTY CHAIRMAN
Now, | have the secret of Mr.
Narayanasamy. When | say, "you
speak”, he will not speak;
when T say, "don't speak™,
he  will speak.  So from
tomorrow, | would aek you to speak on
every subject. Then amendments Nos. 65
and 66. Mr. Salaria.

SHRI SHABBIR AHMAD SALARIA :
Madam, I move :

65. "That at page 2, for lines 19 to 21,
the following be substituted, namely :—

'Provided that at least one member each
shall be from' amongst persons belonging
to the Scheduled Castes, Scheduled Tribes
and Backward Classes.'"
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66. "That at page 2, after line 21, the
following be inserted, namely:—

‘(b) the Commission shall take
decisions by majority vote and in case of
tie the Chairperson shall have a casting
vote." "

The questions were proposed

SHRI SHABBIR AHMAD SALARIA.
. In clause 3, in the proviso they have said:

"Provided that at least one member
each shall be from amongst persons
belonging to the Scheduled Castes and
Scheduled Tribes".

| want to have it amended as under:

"Provided that at least one member
each shall be from amongst persons
belonging to the Scheduled Castes,
Scheduled Tribes and Backward Classes".

I add "Backward Classes” also. Let
Backward Classes be also represented on
the Commission.

Then my amendment No. 66 is also to
clause 3. My first amendment was
pertaining to bringing a member of the
Backward Classes also on the Commission.
It is not included in the original text. My
second amendment is about how the
Commission will deliberate and in what
manner the decisions will be taken by the
Commission. There are seven members or
six members. Supposing they differ, the Bill
does not provide what will happen in that
case. So how are the differences among the
members to be resolved? So | have brought
an amendment that "the Commission shall
take decisions by majority vote and in case
of tie the Chairperson shall have a casting
vote". The Bill is silent on this aspect and
the working of the Commission will become
impossible when it comes to actual working.
At that time, decisions
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have to be taken under some procedure to be
provided in law. The law is silent. Nowhere
in the Bill islit said whether or not the
decision will be taken by a majority vote and
in case of difference of opinion whether the
opinion of the Chairman will prevail and in
case they are equally divided, the Chairperson
shall have a casting vote. A workable
formula should have been provided in the
Bill. It has not been provided. Therefore, |
have moved this amendment and | think the
Government should agree to it because it is
in their interest.

THE DEPUTY CHAIRMAN :
Now | am putting amendments Nos.
2,5 and 8 by Smt. Veena Verma to
vote.

SHRIMATI VEENA VERMA: | am
withdrawing my amendments.

Amendments Nos. 2, 5 and 8 were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN: Now I
am putting amendments Nos.
3, 4, 6, 7, 23, 24, 25, to vote. Yes,
Mr. Ahluwalia, you want to with
draw your amendments?

SHRI S. S. AHLUWALIA: My
amendments No. 6 and 7 are there.

THE DEPUTY CHAIRMAN:
I am putting all these amendments to vote.

SHRI S. S. AHLUWALIA: |
want to speak on amendments No. 6 and 7.

THE DEPUTY CHAIRMAN: | am
putting these to vote. | am only reminding
those who are withdrawing and those who
are not withdrawing.

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, | am withdrawing my
amendment No. 24.

Amendment No. 24 was, by leave,
withdrawn.

SHRI S. S. AHLUWALIA: lam
not withdrawing; | want to speak.

THE DEPUTY CHAIRMAN: No
speech, please. Mr. Santosh Bagrodia, shall
I put your amendment. Okay. Now | am
putting the amendments to vote, all of them
together.

Amendment Nos. 3,4, 6,7,23, 25, 57, 58,
59, 60, 61, 65 &66 were negatived.

THE DEPUTY CHAIRMAN: 1 shall
now put clause 3 to vote. The question is:

"That clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bill. ...
(Interruptions)...

THE LEADER OF THE OPPOSITION
(SHRI P. SHIV SHANKER) : Madam, what
is wrong with the Treasury Benches? It
seems there is something wrong with, the
Treasury Benches. They are not even
applying their mind... (Interruptions)....

SHRI S. S. AHLUWALIA: Ma, dam,
that means my amendments are adopted.

SHRI P. SHIV SHANKER: Madam,
they are in the habit of saying 'No' to
everything. That is why they are saying 'No'
even... (Interruptions)...

THE DEPUTY CHAIRMAN: I request
honourable Members, please be serious
because, by not being serious we might
adopt some amendments you may not want
to adopt and wo might reject some
amendments you want to adopt.

I shall now take up clause 4. There are
27 amendments.

ot giaew fog st
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"Ayes have it, ayes have it, ayes have it." That
means both the amendments are accepted.

THE DEPUTY CHAIRMAN: | was
putting the clause to vote. First there was
the amendment. It was negatived. And then
the clause...

SHRI S.S. AHLUWALIA: It is in
clause 3.

THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, will you please sit down ? I will
explain... (Interruptions).., I will explain to
you. | said two things. You are listening? |
said, first the amendments were negatived
and then the clause was adopted.
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THE DEPUTY CHAIRMAN: No, no, you

did not follow. Just listen to me. When | asked

you to move it, at that time you had a right to

speak—not afterwards.
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THE DEPUTY CHAIRMAN:
Now you speak at the appropriate
time... (Interruptions)... Mr,
Ahluwalia, | will tell you one thing. Now |
can explain to you, if you want to know.
When | asked a Member to move the
amendments, he just moved the amendments
and sat down... (Interruptions)...

SHRI S.S. AHLUWALIA: | raised my
hand.

THE DEPUTY CHAIRMAN: You should
have got up and said . .(Interruptions).. .Please,
Mr. Jagesh Desali, he is capable of looking after
himself. 1 am explaining because another
amendment of yours is coming up—
Amendment Nos. 9 and 10. If you like to
speak, let me know.

I shall now take wup clause 4.
There are seven amendments.
Yes, Mr. Ahluwalia, now you may speak.

Clause 4 (Term of Office and Conditions of
Service of Chairperson and Members)

SHRI S. S. AHLUWALIA: Madam, |
beg to move:

9. "That at page 3, lines 3 to 5 be
deleted:

10. "That at page 3, line 6, the
words ‘in the opnion of the Central
Government' be deleted:"

o gewe fog wgeEifemr ¢
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"(e) is, withaut obtaining leave of
absenca from the Comnis~Dn, abseit fmm

three consecutive meetings of the
Commission; or" should be deleted.
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"(f) in the opinion of the Central
Government has so abased the position of
Chairperson or Member as to render that
person's continuance in office detrimental
to public interest;"

"in the opinion of the Central Government"
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The questions were proposed.

THE DEPUTY CHAIRMAN:
Amendment Nos. 26, 27 and 28 are by
Shrimati Jayanthi Natarajan. Do you want to
move them?

SHRIMATI JAYANTHI NA-
TARAJAN: No, Madam, | am not moving
them.

THE DEPUTY CHAIRMAN:
Amendment No. 49 is by Shrimati Sarla
Maheshwari. Are you moving it?

siRet wowl Wged : § ouuw
HATIT T AT AITE
THE DEPUTY CHAIRMAN:
Amendment No. 67 is by Miss Khaparde.
She is not here. Only Mr. Ahluwalia has

pressed for his amendments. | am putting
Amendment Nos. 9 and 10 to vote.

Amendments Nos. 9 and 10 were negatived.

THE DEPUTY CHAIRMAN: I shall
now put clause 4 to vote. The question is:

"That clause 4 stand part of the Bill."
The motion was adopted.

Clause 4 was added to the Bill.

Clause 5—Officers and other Employees of
the Commission ,
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THE DEPUTY CHAIRMAN:
We shall now take up clause 5 into
consideration. There are three amendments.
Amendment Nos. 29 and 30 are by Shrimati
Jayanthi Natarajan. Do you want to move?

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, | have so much
confidence in the Minister that | don't want
to move it.

THE DEPUTY CHAIRMAN:
That is right.

Amendment No. 50 is by Shrimati Sarla
Maheshwari. Are  you moving it
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THE DEPUTY CHAIRMAN: | shall
now put clause 5 to vote.

The question is: "That clause 5 stand part of
the Bill."

The motion was adopted. Clause 5 was added
to the Bill. Clause 6 was added to the Bill.

Clause 7—Vacancies etc. not to invalidate
proceedings of the Commission

THE DEPUTY CHAIRMAN:
We shall now take up clause 7 into
consideration. There is one amendment, No.
68 by Shri Shabbir Ahmad Salaria. Are you
moving your amendment ?

SHRI SHABBIR AHMAD
SALARIA: Madam, | move:

68. "That at page 3, line 29, after the
word "Commission' the wards ‘and the
recommendations of the Commission shall
be binding on the Government' be
inserted"

I will make a small submission. My
submission is that there is no

provision in the Act that the recom-
mendations of the Commission shall have
binding effect on the Government. The
Government may or may not agree with
that. Nowhere has it been provided. Please
read the Bill. If a provision is there, | will
withdraw it. In caluse 7 it has been said:

"No act or proceeding of the
Commission shall be questioned or shall be
invalid on the ground merely of the
existence of any vacancy or defect in the
Constitution of the Commission.”

Thereafter | have added:

"and the recommendations of the
Commission shall be binding on the
Government".

I have requested that the Bill be so amended.
The hon. Minister may kindly make a note
of it. It is not a mere amendment for the sake
of amendment. It is very necessary for the
survival and effective implementation of the
purposes for which this Bill is being passed.
This should be there so that the recom-
mendations of the Commission shall be
binding on the Government. There is no
provision whereby it is binding on the
Government. Other things in this regard,
which | said earlier, should also be taken into
consideration.

If the Government accepts my
amendment, it will make the Commission
effective. Otherwise it will be simply a niece
of paper or a paper-tiger. Therefore, 1 am
pressing my amendment.

The question was put and the motion was
negatived.

THE DEPUTY CHAIRMAN:
The question is:

"That Clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the Bill.
Clause & wasaddedto the Bill.
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CLAUSE 9

SHRI' S. S. AHLUWALIA: Madam, |
move:

12. "That at page 4, line 3, after the
words 'think fit' the words 'but six months
shall not intervene between its last sitting
and the next sitting' be inserted.”

"The Commission or committee thereof

shall meet as and when necessary and shall
meet at such time and place as the
Chairperson may think fit."

after the words "think fit" the words "but six
months shall not intervene between its last
ag & g F? HY o wiEhe
fagr 2 a®  @ma g ar 2
sitting and the next sitting™ be inserted.

The question was put and the motion was
negatived.

THE DEPUTY CHAIRMAN: The
question is:

"That Clause 9 stand part of the Bill."

The motion was adopted. Clause 9 was
added to the Bill.

CHAPTER—III

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, | move:

33. "That at page4, line 10 for the
words 'FUNCTIONS OF THE
COMMISSION' the words 'POWERS
AND FUNCTIONS OF THE
COMMISSION' be substituted

The question was proposed.

SHRIMATI JAYANTHI NA-
TARAJAN: | hope that the Government
itself will accept it. | think it is very
important that the Commission should have
powers, not just functions. The question of
attitude should be there, because right from
the time we are born till the time we die, only
thing before us is the object to be used. That
is why | say what you have written down as
functions should rightly include powers.
Madam, | am going to press my amendment
in clause 10 not regarding the title. But I just
want to point out that it is very wrong to say
that Women Commission will only have all
these functions. They have to do (a), (b), (c)
and (d). Without saying what are the powers
which they have to do it is difficult for the
Commission to function. We need a sword
arm. What is the sword arm? We need
where? These people can go out and make
sure that the rights of women are protected.
If you only call them functions and we only
make 2500 recommendations and none of
them are implemented, then, the Commis-
sion has to go with a begging bowl to
hundred different people asking them to
implement them. Therefore, | think it is very
unfortunate that it does not have
Constitutional base or that the powers are
not provided. As far as the title is
concerned, | am withdrawing. But
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I may be permitted to speak on another
amendment.

The amendment No. 33 was, by
leave, withdrawn.

THE DEPUTY CHAIRMAN: On
Clause 10, there are 18 amendments.
Amendment Nos. 13 and 15 by Shrimati
Veena Verma and Shri Kapil Verma.
Shrimati Veena Verma, are you moving
your amendments?

SHRIMATI VEENA VERMA:
Madam, | am not pressing my
amendments.

THE DEPUTY CHAIRMAN:
«Amendment Nos. 14, 16, 17, 18, 19, 20
and 21 by Shri S.S. Ahluwalia. Mr.
Ahluwalia, are you moving your
amendments?

SHRI S. S. AHLUWALIA:
Yes, Madam.

Clause  10—Functions of the
Commission
SHRI S. S.  AHLUWALIA:

Madam, | move:

14. "That at page 4, line 14, after the
words ‘other laws' the words ‘particularly
relating to Dowry prohibition, indecent
representation of women, succession, etc' be
inserted."

16. "That at page 4, after line
30, the following be inserted,
namely:—

"(ia) atrocities on women particularly
offences of rape, molestation and sexual
harassment of women either by their
relatives, employers, landlords, superior
officers in the organisations they are
employed with, police officers or by any
one who is in a position to take advantage
of the position of woman concerned.”

17. "That at page 5, lines 17-18,
after the words ‘'Central Govern
ment' the words 'or by any womens'
organisation’ be inserted."
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18. "That at page 5, line 20, after the
words 'House of Parliament' the words
‘within ninety days of the receipt of the
reports or during any day of the Session of
Parliament subsequent to receipt of the
reports, whichever is earlier' be inserted."

19. "That at page 5, line 27, after the
words 'Legislature of the State' the words
‘within ninety days of the receipt of the
reports or during any day of the Session of
Legislature subsequent to receipt of the
reports, whichever is earlier,’ be inserted

20. "That at page 5, line 33, the the
word ‘civil' be deleted."”

21 "That at page 5, after line 36, the
following be inserted, namely:—

'(aa) issuing warrants of arrest on non-
compliance of summoning or attendance."

The questions were proposed. move

the amendment.
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"That at page 4, line 14, after the words
‘other laws' the words 'particularly relating to

Dowry prohibition indecent representation of
women, sucession etc' be inserted".
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"(ia) atrocities on women particularly
offences of rape, molestation and sexual
harassment of women either by their relatives,
employers, landlords, superior officers in the
organisations they are employed with, police
officers or by any one who is in a position to
take advantage of the position of women
concerned.”

a7 17ar wHERT & fF

THE DEPUTY CHAIRMAN:
Are you pressing for all the amendments ?

SHRI S. S. AHLUWALIA: Let me speak
first.
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SHRI JAGESH DESAI (Maharashtra) :1t
is a very good suggestion. | think the
Government should give some assurance.

SHRI VISHVIJIT P.  SINGH
(Maharashtra): Madam, because of lack of
time, the Members who had moved the
amendments would not speak. | have come
only when they were speaking. | find that they
have made some very cogent points which are
completely unanswered by them.

A4

THE DEPUTY CHAIRMAN: Every
Member who is moving is allowed to speak.
He is permitted to speak. (Interruptions).

o msia fag wees | foan : dem,
¥ Swfg  &<ar g f& =gt wgramT,

# agr W § fF—

"That at page 5, line 20, after the words
'House of Parliament' the words 'within
ninety days of the receipt of the reports or
during any day of the Session of Parliament
subsequent to receipt of the Reports,
whichever is earlier' be inserted."

I q@ 1987 WA HHSHE
g —

"That at page 5, line 27, after the words
‘Legislature of the States' the
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words ‘within ninety days of the receipt of
the reports or during any day of the Session
of Legisla ure subsequent to receipt of the
Reports, whichever is earlier' be inserted."
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That at page 5, line 33, the word
“civil™ be deleted.

wr s ag v & fe W
1 WG %‘ﬁﬁwﬁé”&ﬂ%ﬂ
fer smo 1+ #¥ W FF F g
G FA & 0§ oqET £ ) oHET

"That at page 5, after line 36, the
following be inserted namely:—

'(aa) issuing warrants of arrests on non-
compliance of summoning or attendance.,"”
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THE DEPUTY CHAIRMAN:
Shrimati Jayanthi Natarajan to move
her amendments no. 34, 35, 36, 37,
38, 39 and 64,

SHRIMATI JAYANTHI NAT-
ARAJAN: Madam, | beg to move:

34. “That at page 4, line 23 after
the words ‘legislative measures’ the
words ‘including new measures’ be
inserted.”

35, ““That at page 4, lines 35-36
Jor the words ‘mitigating hardships
and ensuring welfare and providing
relief to women’ the words ‘improve
women’s status and participation in
all aspects of national importance’
be substituted.”

36. “*That at page 4, line 43 t;lﬁ

words ‘promotional and educatio
be deleted.”

37. “That at page 5 for
to 16 the following be

namely:—
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39. "That at page 5, lines 31-32, the
words 'referred to in clause (a) or sub-
clause (i) of clause (f) of sub-section (1) to
be deleted

64. "That at page 4, after line 27, the
follwoing be inserted, namely:—

'(ee) direct the filing of a complaint ,
petition or any other proceeding in any
Court of law to enforce the rights of
women so as to secure appropriate  relief
under law.""

The questions were proposed.

SHRIMATI  JAYANTHI NAT-
ARAJAN: | am not pressing amendment no,
34, 35, 36, 37, 38. | am not pressing  the
amendments. But, Madam, | want to say
one word about amendment no. 39. This is
with regard to powers of the civil court. | do
not want to take the time of the House. So, |
would say just two sentences about it. This is
the only issue on which | want to place on
record a small grievance | have against the
hon. Minister. | feel that she need not have
called a Press conference before the Bill
came up in the Rajya Sabha. As soon as Lok
Sabha passed the Bill, she called a Press
conference and told .them all the terms of
the Bill and certain remarks have been made.
I think she should have waited until it was
passed before the Rajya Sabha. | feel sorry
that she did not do it. The reason why | am
saying is in that Press conference she has said
that the Commission will have all the powers
of the Civil court. As a matter of fact, if the
reporting is correct, that is not correct
because  in this clause, you have the
powers of a Civil court, only for two
clauses in clause 10. Madam, it says that
the Commission, while investigating any
matter referred to in clause (a) of sub-clause
(i) of clause (f) of sub-section (1)
have all the powers of a Civil court.
It will not have the powers of a civil court
for anything else. According to the Act, |
think it is very* wrong.  If the Minister has
said in the Press conference, that it has all the
powers of a Civil court, that is not correct.
Now, my amend-

ment is that this restriction be remove and
the words 'that all the powers of a Civil
court' should alone remain. | am sure she
will take that into consideration. Therefore, |
am not pressing this amendment.

Now, | went to say something about
Amendment No. 64. It is very important. |
want to read out. Clause (c) says 'to take up
the cases of violation of the provisions of the
Constitution and of other laws relating to
women with the appropriate authorities'. This
is just not enough. As | said earlier, we need
a provision by which the Commission can
function as a dynamic body. It is not enough
just to call for documents. Nobody cares.
You just send the document and sit back. We
know the manner in which they are all
functioning today. Everybody has complaints
about harassment against women, about
harassment in work and so on. These are not
takei seriously. Therefore, if the Commission
has to be taken seriously, it has to have some
powers. It has to have some legal sanctions.
It is therefore that | have moved this
amendment by which | suggest as follows:

"(ee) direct the filing of a complaint,
petition or any other proceeding in any
Caurt of law to enforce the rights of
women so as to secure appropriate  relief
under law."

THE DEPUTY CHAIRMAN:
Amendment No. 51. Shrimati Sarla
Maheshwari.

sfeady gTar AR : § AwIHz
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SHRI V. NARAYANASAMY
Madam, | move:

63. "That at page 4, after line 42, the
following be inserted, namely:—

'(gg) investigate into the cases of
atrocities on women and recommend to the
Government for appropriate action;
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(9g9) look into service matters and
injustices to women in service for
appropriate remedy."

The question was proposed.

SHRI V. NARAYANASAMY:
I have moved two important amend
ments. One is about the investigating
into cases of atrocities on women and
recommending to the Government for
approprite action. As far as women

are concerned, there are umpteen
legislations. But these legislations
have not been implemented in the

right spirit. My apprehension is that
this Bill should not become a paper
tiger. Therefore, | want the Govern
ment to give teeth to the authority
sought to be created by this legislation
so that the provisions can be imple
mented in right earnest. Madam, we
know the atrocities on women, especi
ally rape, dowry death, etc. They are
being hushed up. Voluntary organisa
tions are taking up the matter for
purposes of ventilating the grievances
of women. Now | want the authority,
the Commission, to investigate into the
matter on the basis of which they
should recommend to the Government
the appropriate action. We know fully
well that various political parties are
trying to hush up the cases. They are
trying to help the culprits. This is
happening. | want to give a small
example of a political leader who has
been supporting ‘sati'. This is a clear
case of violation and she can be righ
tly punished under the existing provi
sions. But what is happening ? When
'sati"  prevention  provisions are there
and when political leaders are openly
supporting 'sati' ........cc.cceeeeenene (Interruptions)

SHRI SUBRAMANIAN
(Uttar Pradesh): Who is that?

SWAMY

SHRI V. NARAYANASAMY:
The Vice-President of the BJP, Vijaya Raje
Scindia, is supporting 'sati'.

This is how women's rights are being
curbed and aven leaders are supporting the
'sati' activity. Every day we come across
atrocities on the weaker sections of the
society, especial-
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ly the Harijan community and the persons
who are living below the poverty-line. They
are being raped. It is a sorry state of affairs
that women are not being given protection in
this country. Therefore, | want the Commis-
sion to have more powers.

Another important aspect is about
service matters. This Bill is silent about
service matters, on giving protection to
women in service services, in Government
services.

Madam, in this matter | would like to say
that there are surveys conducted by the
Ministry of Personnel. About nine hundred
women were sent a questionnaire. All of
them have given the categorical version that
they have been unable to serve in their
houses and could not take care of their
children; in service matters, they have not
been given sensitive postings and
indiscriminate transfers are being made and,
moreover, in promotions they are not given
their due place. Therefore, Madam, | want
the Commission to look into the Service
matters also. | hope the Minister will
consider this when he considers the
proposals for implementation of this. With
these words, | withdraw the amendment.

The amendment 63 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Now |
put amendment Nos. 14,16,17, 18, 19, 20,
21, 34, 35, 36, 37, 38, and 39 to vote.

The amendments were negatived.

THE DEPUTY CHAIRMAN: The
question is:

"That Clause 10 stand part of the Bill."

The motion was adopted.

Clause 10 was added to the Bill.

Clause 11 (Grants by the Central
Government)
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THE DEPUTY CHAIRMAN:
There are some ameidments to clause 11.
Shrimati Jayanthi Natarajan, do you want to
move your amendment No. 40?

SHRIMATI JAYANTHI NAT-
ARAJAN: No, | am not moving.

THE DEPUTY CHAIRMAN: What
about your amendment No. 52, Shrimati
Sarla Maheshwari?
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THE DEPUTY CHAIRMAN:
Now | put Clause 11 to vote. The question

"That Clause 11 stand part of the Bill."
The motion was adopted. Clause 11 was
added to the Bill. Clause 12 (Accounts
and Audit)

THE DEPUTY CHAIRMAN:
Thereisoneamendmeat to Clause 12.
Shrimati Sarala Maheshwari, are you
moving your amendment No. 53?

iRl et AIGEATT  WEIE,
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THE DEPUTY CHAIRMAN:
Now | put Clause 12 to vote. The question
is:
"That Clause 12 stand part of the Bill." The
motion was adopted. Clause 12 was added

to the Bill. Clause 13 (Annual Report)

THE DEPUTY CHAIRMAN: There
are some amendments to Clause 13. Shrimati
Jayanthi Natarajan are you moving your
amendment No. 41

SHRIMATI JAYANTHI NATARAJAN:
No, I am not fmoving-
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THE DEPUTY CHAIRMAN:
What about your amendneit No.
54,  Shrimati Sarala Maheshwari.
Al FCHT WIZEAN  HEEAT,
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THE DEPUTE CHAIRMAN: Now I
put Clause 13 to vote. The question is:

"That Clause 13 stand part of the-Bill."
The motion was adopted.
Clause 13 was added to the Bill.

Clause 14 (Annual report and audit
report to be laid before Parliament)

THE DEPUTY CHAIRMAN : There is an
amendment to Clause 14. Are you moving
your amendment No,

55, Shri mati Sarla Maheshwari ?
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THE DEPUTY CHAIRMAN: Now | put
Clause 14 to vote. The question is : "That

Clause 14 stand part of the
Bill."

The motion was adopted.
Clause 14 was added to the Bill.

Clause 15 was added to the Bill.

Clause 16 (Central Government to-
consult Commission)

THE DEPUTY CHAIRMAN:
There are two amendments to Clause 16. Are
you moving your amendment No. 42, Mrs.
Jayanthi Natarajan?

SHRIMATI JAYANTHI
NATARAJAN : No, | am not moving.

THE DEPUTY CHAIRMAN : What
about your amendment No. 56, Mrs. Sarala
Maheshwari ?

SWE! @TW APLAL © WEIRAT,
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THE DEPUTY CHAIRMAN : Now I put
Clause 16 to vote. The question is :

"That clause 16 stand part of the Bill."
The motion was adopted-Clause 16 was
added to the Bill Clause 17 (Power to
make rules).

THE DEPUTY CHAIRMAN : There are
three amendments to Clause 17. Are yor
mcving your amendment Nos. 43,44 and 45,
Mrs. Jayanthi Natarajan?

SHRIMATI JAYANTHI NATARAJAN :

No, Madam, | am not Moving.

THE DEPUTY CHAIRMAN: New | put
Clause 17 to vtte. The question is:

"That Clause 17 stand part of the Bifl."
The motion was adopted.
Clause 17 was added to the Bill.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRIMATI USHA SINGH: Madam, |
move:

"That the Bill be passed."”
The question was proposed.

SHRI SUBRAMANIAN
SWAMY: Madam,-.-

THE DEPUTY CHAIRMAN:
You want to say something. Please speak, but
be brief, please.

SHRI SUBRAMANIAN SWAMY:
Madam Deputy Chairman, while supp .rtiag
the Bill | would like to say that this country
indeed can set

Under Article 356 of the 310
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the standards for the world to follow, but the
culture of this country is such that it gives women
a p siion of pewer. In fact, in Lord Brahma's
cabinet the three most important portfolios were
held by women. Finance for Lakshmi, education
for Saraswati and defence for Durga. Similarly,
when the great debate took place between
Mimdan Mishra and Sankara-charya, it was a
woman who was-the judge and who had a
grrater religious understanding. | wouldlike to
say that the debate may have created the
impression that somehow this country is the
worst as for as treatment of w men is concerned,
but if we went back to our traditions and
culture, women would have easily a m re equal
power status than in any other country. Thank
you.

THE DEPUTY CHAIRMAN: The
question is—
"That the Bill be passed.”

The motion was adopted.

Swmwraty : wor W o {Aq
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[The Vice-Chairman (Shri Shankar Dayal
Singh) in the Chair j
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